HIGH COURT OF MEGHALAYA,
AT SHILLONG.

OFFICE ORDER
Dated, 12t" February,2021.

HCM.I1/89/2014-Estt. /490 : In partial modification of this Registry’s Circular
No. HCM.I1/89/2014-Estt/505 dated, 19t February, 2020, all casual leave and
station leave applications of Judicial Officers posted in the respective Districts
shall be submitted to the District and Session Judge concerned who shall take
appropriate decision on the matter, except for earned leave and commuted
leave which shall continue to be forwarded to this Registry for further
necessary action. Further, applications for earned leave or commuted leave
which are incomplete or those which are forwarded to this Registry without the
recommendation of the District & Session Judge concerned shall not be
entertained.
However, leave applications including casual leave or earned leave etc. and
applications for station leave of District & Session Judges and other Grade I
Judicial Officers shall be forwarded to this Registry for necessary action.
This order shall take place with immediate effect.

By Order
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REGISTRAR GENERAL

Memo HCM.II/89/2014-Estt./490-A Dated Shillong the 12! February, 2021
Copy for information to :
1. The Registrar-cum-PPS to the Hon’ble the Chiefl Justice, High Court of
Meghalaya, Shillong.

2. The P.S. to Hon’ble Mr. Justice Ranjit V. More, Judge , High Court of
Meghalaya, Shillong.
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The P.S. to Hon’ble Mr. Justice H.S. Thangkhiew, Judge , High Court of
Meghalaya, Shillong.

4. The P.S. to Hon’ble Mr. W. Diengdoh, Judge , High Court of Meghalaya,
Shillong. :

The Registrar(Judicial Service), High Court of Meghalaya, Shillong.
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6. All District & Session Judges for information and necessary action with a
request to circulate the same among the Judicial officers within their
respective jurisdiction.

7. The Joint Registrar(Listing)cum OSD to the Hon'’ble the Chief Justice, High
Court of Meghalaya.

8 The System Analyst, High Court of Meghalaya, Shillong for uploading the

same on the official website.
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9. Office file



